EXY wr 3

Iﬂ THZ CENTRAL ADMINISTRATIVE TEIBUNAL, JAIPUR BENCH, JAIFUR.

ddkkd

Date of Decisiong: 14.3.95.

OA 104 /95

P.P. SETHI eee APPLICTANT .
V/s.

RITCYT OF INMDIA AND OPHEPRS oo+ JLESPORIDENTS,

CORAM:

HCOW '3LE MR. GOPAL FRRE HMAa, MEMBER (J).
HOI'B8LE MR . (P . SHLRMA, MEFBER (A).

For the applicant ese SHRTI J.K. FaIJSEIN,

PER HOM'2LE MR . SOPALL KRISHHNA, MEMBER (J).

Applizant PL.P., 32thi, in this application n/s 16 oF the
Administrative Tribunals sct, 1985, has prayéd that the respon-
dents bz directed to consider his case for promotion €0 Srade-IIX
in the scale of R3.1500=25530 (RP) at par with his juniors withoat
insisting on the applicint's comwleting the minimum presz-ribed

crvice in ths basic grade under the B3.2.R. Scheme with
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all consequential benefits including seniosricy, arrzars of pay and
allowances protesting his interest in evary respect.

2. We have hzard the leasrned counsel for the applicant. The
applizant is nressnkly podted as Szction Supervisor in the office

of the BExeouat ive Engineer, Telezom, CSivil Division at Jzipur.
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The apclicant claims that he is discharging his Juties in the
szale of P8 1400-230Q0 w e £, 14.12,.8% and he is senior in Grade-IX
by virtus of premction by merit rating cqusta and he is now

ent itlsd to promotisn in the zcale of RS ,1600-2560. But the
respondents have implemented th: B.C.R. 3cheme and promoted

recns junicr £o the applicant £o the pose of Senior Secticn
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Supervisor 3cals 23 .1600-2330 ignoring the applicant '3 case for
nromot ion £ar the reason  that He had not completed 23 years of
service. It iz 3130 stated that his case has not been Sonsiﬂered

et for promoticn vis-a-vis reszpondents Wo.d oand £, who are

(:ﬂ&wé¢€ junicrs £o him. The applicant has made a representgtion £ the
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concerned authority vids Annexare 2-7 dated 15.,12.94 anl the
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learnzd zounsel for the applicant wants that +h
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same be Jdispozed
of in terms of the dacizion rendered by the Banglcre Bench of
he Tribunal in cA 341/93 on 5.10.93 in ths case Of F. Srilharan
v, Deputy General Manajger (Administration) and others, and also
in terms o £ the decizion rendered by the Hydsrabad 2ench o£ £ he
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Acharya and others ve The Chailrman, Telecan Sommizsion & Grs.

3. We, therefore, disposzs of this OA at the stage of

admiszion with = Air

2

o

1t

izn £o the pespondent 110.3 Lo examnine the

n the light of the Azzizions cv=ferred £o above
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and dezciiz the zame through a sgzaking 2rder on merits a8 sarly

as pogzilble . If the applizant  is aggrizsved LY any decizion

taken on the rzpresentaticn, he may £ile a frezsh o0a, if
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advised, Lk a copy of the G, alongwich the annsxuarss,
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to the respondsznt Wo.J3 alongwith a copy of this order.
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MEMBER (&) MEMBEE R (J)
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